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IN THE INCOME TAX APPELLATE TRIBUNAL
‘B’ BENCH: CHENNAI

AN A N, Ao, JGHSET TG

A e ATYA, ~ATRAF TETT & THET

BEFORE SHRI ABRAHAM P.GEORGE, ACCOUNTANT MEMBER AND
SHRI GEORGE MATHAN, JUDICIAL MEMBER

WW#J!TA No.1549/Mds/ 2017
e RuT 9§ /Assessment Year: 2012-13

The Dy. Commissioner of Income Vs. M/s.Financial Software &
Tax, Corporate Circle-2(1), Systems Pvt. Ltd.,

Room No.511, 5% Floor, G-4, 1% Cross Street,
Wanaparthy Block, 121, M.G.Road, SIPCOT IT Park,
Chennai-600 034. Rajiv Gandhi Salai (OMR),

Siruseri, Chennai-603 103.

[PAN: AAACF 2351 C]
(379rareff/ Appellant) (9T /Respondent)

CORRIGENDUM
PER GEORGE MATHAN, JUDICIAL MEMBER:

In the Tribunal’s order dated 28.11.2017, in the above appeal, the
Assessment Year mentioned in the cause title is to be read as “2012-13",
instead of "2011-12".

Sd/- Sd/-
(3rsmgA dt. SATeT) (SfTeT A7)
(ABRAHAM P.GEORGE) _ (GEORGE MATHAN)

<ra wee/ ACCOUNTANT MEMBER =% Tery/JUDICIAL MEMBER
Ie1s/Chennai,
festieh/Dated: January 29, 2018.
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